e

ast ;ﬁ

YL

IN THE CENTRAL ADMINISTRATIVE TREBUNAL : HYDERABAD BENCH

AT HYDERABRD

0.A, No. 1230/93.. Dt, of Decision : 7.7.94.

Mr. Ch.,Rama Murthy Raju | s Applicent.

Vs

1. The Divisicnal Railway Manager
(Personnal),
SC Rly, Vi jayaweda.

2. The Director (Personnel)
Rail Mantralaya - !
New Delhi. '

3. The Squadron Leader,
DfPicer~in-charge of Records,
Air Force Record OFPf icef,
Subroto Park :
New Delhi - 110 010. o+ Pespondents,

Counssl for the Applicent : Mr. H.U.K.Uisuanadham4fhbfﬁmﬂ5a¢ﬁ

Counsel for the Respondents: Mr. N.Y. Ramana,Addl.CGSC.

CORAM:

THE HON'BLE SHRI A.8. GORTHI : MEMBER (ADMN.)
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Copy to:-

1.

2.

3. The Squadron Leader, Officer-in-charge of Recrods, Air Fo
Record Officer, Subrata Park, New Dalh1~ﬂ10. dM_ g gzgg%

4, One copy to Sri. M,V.K,Viswanadham, advocataiiﬂﬂTP '—Qr

5. One copy to Sri., N.,V,Ramana, Rddl. EGSC CAT, Hyd,

6. Ons copy to Library, Cﬂﬂ Hyd. | ‘

7. OUne spara copy. | ]
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I As per Hon'ble Shri A.B.Gorthi; Member (Admn.) X
t

- |

!
NOne for the applicapt. Even on the

previous three occasions none appeared’ for the

applicent, It is therefore apparent that the

b
applicant is no longer interested in Rerusing

The 0.A. is therefore dismissed
L

this matter,
Theke; shall be no order,as to costs, .
|

for default,

| Ly

MemberJ(Admn.)

Dated : 7th July, 1994
b

( Dictated 'in Open Court }
|
f ‘/ -""'lw."\’f‘-t

sd Daputy Reglatrar(ﬂudl )
A
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(Perbmnne;), S.C,Railway,
i

Rail Nantrahaya, New Delhi.

The Divisional Railway Manager,
Vi jayawada.

The Director(Personnel),
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